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Judgement

Mohammed Nias C.P., J
1. This application is filed under Section 439 of the Cr.P.C. Seeking regular bail.

2. The applicant herein is the accused in Crime N0.146/2023, registered at the Kattoor Police Station, registered under Section
380 of the Indian Penal

Code.

3. The allegation against the petitioner is that, on 16/02/2023, the accused person had destroyed the bear bottle, damaged
furniture, and attempted to

attack the defacto complainant with a beer bottle, thereby causing a loss of 4,120,000/- in the bar. The information was given by
one Dheeraj, who is

the Manager of Ashoka Bar situated at Kattoor and thereby committed the offence.

4. The learned counsel appearing for the applicant submitted that the applicant is innocent. He was arrested in the aforesaid Crime
on 16/02/2023

merely on the basis of suspicion. According to the learned counsel, bail was denied to the applicant on the ground that he has
involvement in other



crimes.

5. The learned Public Prosecutor highlighted the criminal antecedents of the applicant herein and contended that the release of the
applicant at this

stage is uncalled for.

6. | have heard the learned Public Prosecutor and have gone through the materials on record. It appears that the antecedents of
the applicant are quite

bad. However, in those Crimes in which he has been arrayed as the accused, he is on bail. The prosecution has no case that the
applicant herein has

been convicted in any of the cases in which he is involved. The learned Public Prosecutor submitted that there are two other cases
against the

petitioner, among which one is alleging offences including under Section 308, and the other is under Section 302 of the IPC.
Though there are

antecedents against the petitioner, considering that he has been under custody since 16/02/2023 and that the final report has
been filed, | am inclined to

grant bail on conditions.
In the result, this application will stand allowed.

(i) The applicant shall be released on bail on his executing a bond for Rs.50,000/- (Rupees Fifty thousand only) with two solvent
sureties each for the

like sum to the satisfaction of the court having jurisdiction. The above order shall be subject to the following conditions:
(i) He shall neither intimidate or attempt to influence the witnesses nor tamper with the evidence.

(iv) He shall not commit any offence while he is on bail.

(v) He shall not leave the State of Kerala without the permission of the court having jurisdiction.

(vi) The applicant shall not leave India without the permission of the Court and, if he has a passport, shall deposit the same before
the Trial Court

within a week. If the release of the passport is required at a later period, the applicant shall be at liberty to move an appropriate
application before the

Court having jurisdiction.

(vii) In case of violation of any of the above conditions, the jurisdictional Court shall be empowered to consider the application for
cancellation, if any,

and pass appropriate orders in accordance with the law.
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